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FLAT. 3722(A).— F31T THT, A (HATHF) =t STerTh T F7 T HodT fater srfier
ATFLIT (TAEUATLT) F oTeqeT o €T § 04.07.2026 F FARIA T g4 6 TROTHEAET, IS
(FraTfaesT) =i Trrer ==, e (FATAE), AUy Fir srfareor (Far i od) e, 2021 F FeEw 7 %
ATETX 05.07.2026 & 1= AT it srater & forg a1 Rafea srewer Mash g ae AT SATTHT Saer aF, S HT
TEl Bl, FAFTLT et s et 2

[T, &. T-12023/4/2025-F9T.IV-TFET-07E(1)]
ST Q1T SATehedT, FIFT qiaa
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MINISTRY OF CORPORATE AFFAIRS
NOTIFICATION

New Delhi, the 8th July, 2026

S.0. 3722(E).— Consequent on the completion of the term of Office of Justice (Retd.) Shri Ashok Bhushan,
as Chairperson, National Company Law Appellate Tribunal (NCLAT) on 04.07.2026, Central Government hereby
appoints, Justice (Retd.) Shri Yogesh Khanna, Member (Judicial), NCLAT, as officiating Chairperson, NCLAT in terms
of Rule 7 of Tribunal (Conditions of Service) Rules, 2021 for a period of three months with effect from 05.07.2026 or
until a regular Chairperson is appointed or until further orders, whichever is earliest.

[F. No. A-12023/4/2025-Ad.IV-MCA-Part(1)]
ANITA SHAH AKELLA, Jt. Secy.
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